
IN THE HIGH COURT FOR-TtIE STATE OF TELANGANAATHYDERABAD -'

FRIDAY, THE EIGHTH DAY OF NOVEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

Between:

AND

M/s. N

Shelte

sree venkatarava Buirders privat-e Ltd.,, A company incorporated under thecompanies Act,'1956. naving its RLgdl oiii""ii'\7123_.r, ord rown rndustriarArea, Tanuku, west Godava.ii oistri.if ie#s!-ntE! Lv',t" Director, smt. RukminiMullapudi, W/o. Rushvanr Mllp^*i -Asdlffi;i.E l,Lar., oc"rprtion. Director.
fl,,?. [fi"[t5-a' 

H No a-z-5ds7i]a =rtnt".""i'v"-nL!e, 
noaa No..r4, Banjara

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

lA No.1 OF 2024
IN

ARBITRATION APPLIE-A TION NO i80OF 2024

., PETITIONER/APPLICANT

4/s. Kausalya lnfra P rojects Pvt. Ltd., (Former ly known. as Kausalya's Pvt. Ltd ) A Compa ny incorporated under the ompanies Act, 1 956,CHavinj its registered office at Plot.No.8 2nd FloorPhase K.P.H.B Hyderabad-500085 and its corporate office at Ka
Dharma Redd v

it Towers,
Colony,

15th Floor, Nanak p

its Chairman Sri D. Ravinder Rao S/
ramguda, Gachibowli

o
Hy

C
derabad
hokka Rao, Aged abo

500 032, Represented b
ut 50 yea rs,

v
Occupation Business, R/o. Madhupala Encl ave, Akbe r Road, Secunderabad-500009

...RESPONDENT/RESPONDENT

petition under section 151 cpc 'lgo' RA// Section 1g.and 11 RA/u 15(2) ofthe Arbitration and conciriation Act, 1996 praying that in the circumstances
stated in the affidavit fired in support of the petition, the High court may bepleased to extend the time for disposar of Arb op No.76r2024 by three weeks
after service of notice to respondent Nos. 2 to 4 therein for proper adjudication ofthe above matter on merits in accordance with law.

Counsel for the petitioner : Sri. M V Durga prasad

Counsel for the Respondent : Sri BankaUal Mandhani

The Gourt made the following: ORDER

Mr. M.V. Durga prasad, learned counsel appear for the applicant.
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Mr. Ghanshyamdas Mandhani, learned counsel appears for Mr' Bankatlal

Mandhani, learned counsel for the respondent'

Heardonl.A'No'lot2024,anapplicationseekingextensionoftimefor

disposal of Arbitration O.P No 76 oI 2024

Afterhearingthelearnedcounselforthepartiesandforthereasonsassigned

intheapplication,dulysupportedbyanaffidavit'timefordisposalofArbitrationOP'

No.T6of2024isextendedforaperiodoftwo(2)Weeksfromtoday.

Accordingly, the aforesaid lnterlocutory Application is disposed of

Sd/- K. SRINIVASA RAO
JOINT REGIqTRAR
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One CC to IVlr. tVl.V. Durga Prasad Advocate [OPUCI

One CC to [Vlr. Bankatlal tvlandhani,Advocate [OPUC]

Two CD CoPies
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HIGH COURT

DATED:08/1112024

ORDER
lA. No. 1 ot 2O24

IN
ARBAPPL.No.EO of 2024

I.A. IS DISPOSED OF
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